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ESSO (ACQUISITION OF UNDERTAK-
INGS IN INDIA) BILL

MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI SHAHNAWAZ
KHAN): I beg to move for leave to intro-
duce a Bill to provide for the ucquisition
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and transfer of the right, title and interest
of Esso Fastern Inc. in  rclation to its
undertakings in India with a view to en-
suring co-ordinated distribution and uti-
lisation of petroleum products distributed

and marketed in India by Esso Fastern
Inc. and for matters connected therewith

or incidental thereto.

MR. SPEAKER: Motion moved:

“That leave be granted to introduce a
Bill to provide for the acquisition and
transfer of the right, title and interest
of Esso Pastern Inc. in relation to its
undertaking in India with a view to en-
suring  co-ordinated  distribution  and
utilisation of petroleum products distribu-
and marketed in India by Isso
Eastern Inc. and for matters connected
therewith or incidental thereto™.

ted

There is the name of only one Member
to oppose it. Shri Madhu Limave.
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ATT A W OAF 7 WA A ar:

“As you will have observed from the
newspaper reports, we have  already
reached an agreement in principle with
Esso to acquire 74 per cent equity in
their operations and they have assured
us that they would not make any dis-
investment”.
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[shr = forerit]
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ey & o d9T avxr & A arAen WE g
fie Ta% oYX ¥ AvETT QT ATX w1 Y &°
TR aeETy aEd awA ey feadr Wi
At UvF FET & AT 7 A TRE KT FEEL
ff o AniT & wre drEmrdr g€ R oW Ew
A A A % qeTr g 9t AT At @
a7 & & awAr & fadefr wwf s
gacemsn S Famesong f&
fadaw ®1 I avw ¥ @Ef 3T & e
B ATt Wt EEE e gAr JriEdy

Wt ygrw wt  fow foq & gz vdne
ww ¥ oy 99 @A & A oover g%
£ Y TATYT AR PR AW TE AT AN
¥ 4F wrr & ol gu¥ o aw T FAr
§ T A 7AW go W oA AFAL

it Ay fot@ nF wE ¥ EE aEEA
v T B avE Aew A 9@ A7 g
9 & AW F IR A7 mmert  far
a1 fr fergmare ova Y wwm TRt W@
fefl s o a Wi WA & fr oo @A
9% g7 A AFT § A &Y awa oWy 7
™ R TW Al AwT W v g IH ARA A
gt v wufer weared) & wa@ Aae wE
W § vt At fagaw & Wy #fave
fafrrer v ?

MR. SPEAKER . You may tahe up these
matters at the time the Bil on nationali-
sation is taken up.

SHRI 1YOTIRMOY BOSU (Diamond
Haitbour). On the assets and  value of
these foreign ol compames as far as India
is concetned, he has given a very clear
picture. Now they aie going 1o give them
salaam ~(interruptions)  The  Minister
can give us some information.

e e

*Introduced with the reeommendation of

SHRI S, M. BANERJEE (Kanpur):
Mr. Madhu Limaye has raised a pertinent
question, and the Minister should answer
that question
They are selling this firm.

MR SPFAKFR: Al this can be raived
at the time of consideration.

st Ay fand wra A TARC FATEIR
mwﬁ&cm‘ﬁ%mw@m g
&1 9T TIT TAR! LI FTA FF GAHT  THXT
faeefy arfedr ) 7w 9@¥ 2 fF gz fam g
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MR SPFAKIR T will now put this
motion betoic the House,

ot wy fowd wrewTfamrqard

wsaw wgvew gv a1 w7 g frein ¥
v fay faor g7
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MR SPEAKFR The question 1s

“That leave be granted to introduce «
Bill to provide for the acquisition and
tianster of the nght, utle and interest
of Fsso Fastern Inc., in relation to ity
undertahings n India with a view to en
surmg co-ordinated distribution and uti-
lisation of petroleum products distiibut-
ed and marhketed tn India by Fsso Las-
tern Inc. and tor matters  connected
thetewith or incidental thereto™

The mortion was adopied,

SHRI SHAHNAWAZ KHAN. Su, |
introduce’ the Bill

PROt. MADHU DANDAVATE (Raja-
pur) : Sit, 4 very serious development has
taken place 1n an Assembly constituency in
Bengal (/nterruptions).

MR. SPFAKER * Kindly do not men-
tron matters which { have not allowed
He should not menuion it without getting
my permussion. Toduy | have allpwed only
one submission under rule 377,

— -

the President.
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If there is anything worng with the elec-
tion, they can go to the Election Commis-
sioner. On the other hand, if it is a
question of law and order, it is a State
subject and it cannot bc 1aised here.
Members cannot fight the elections 1n this
House. If they want to refer to any point,
they will get an opportunity today during
the discussion on the Motion of Thanks to
the President.

‘foday | have alloved only Shri Madhu
Iimaye to speah under iule 377. T am not
peimitting anybody else to raise any point
now They cannot taise any pomt of order
because there 15 nothing before the House

Now, Shri Madhu Limayve

ot wam fayrd wwdd (enfeaT) o
weren & wrrat ora ow 89 frard & sy
AT WA F oAy @ A e s
A & vmA W a7 W Jgy ad wE 3
5 tga wifear T ¥Er & fo ke
qarg-w & fezfa sfee @ ars qrfaw
a41T TT WAET TF T Fy TwAT AT 9%
A g W AW Ay A § fEw G
faemm ...

MR SPEAKRLR. You have quoted the
clectoral officer’s teport. T ¢an send that
1o the law Minster. You can get factual
nformation as may be ascertained from
the elcctoral officet’s office. So far as the

other matters are concerned, they cannot
be our subject.

1 am not peimiting any onc on this
issue. This House cannot decide which
election is good ot which clection 1s bad
it s for the Election Commssioner to
decide.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): As a piotest, we walk out,

Shri Jvotirmoy Bosu and some other
members then left the Houve

MR. SPEAKER: 1 will tell you. in
one of the elections where 1 was concern-
ed some people lifted the ballot boxes
and ran away. T followed the procedure of
going to the Election Commissioner. T did
not go to Parliament or the Legislative
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Assembly. Theie are procedures laid down
for 1it. It was in 1962 that it happened.
They ran away with the ballot boxes.
They were Jater on dealt with, But I
followed the procedure.

Shii Madhu 1 imaye.

12.49 Hrs.
MATTFR UNDFR RUIL 377

Livy 1MPOSED BY INDIAN COTTON
Texrit FXPORT PROMOTION COUNCH.
ON COITUN YARN, ETC.
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“No tax shall be levied o1 collected
axcept by authonty of law ™
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